IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH : AT HYDERABAD

DA_1534/93, Dt, of Ordaer:18«1-94,

P.Nagendraiah
us. A vk

1¢ The Union of India, represanted by
Post Master Gensral, APSR, Kurnool-518 005,

2. Director of Postal Services,
Kurneool Region, Krunaal-518 005.

3, The 5upar1ntendsnt of Post Offices,
Kurnool iulaion, Kurnool=518 001,

4, The Sr.Suparintandant of Post Offices,
Chittoor Civision, Chittoor-517 001,

S . Heard Pnat Moatar. OAdnni H_.N_w51R 3N1.
ssefl@spondants
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‘Counssl for the Applicant : Shri P.Rathaiah

Counsel for the Raaspondents @ Shri N.V.Raghava Reddy,CGSC

CORAM:

THE HON'BLE SHRI 3JUSTICE V.NEELADRI RAD : VICE=CHAIRMAN

THE HON'BLE SHRI R.RANGARAJAN : MEMBER (R)
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Judgement

( Az per Hon, Mr. Justice V., Neeladri Rao, Vice Chaiﬁhan )

applicant and Sri N.V, Raghava Reddy, learned counsel for

2. The transfer of the applicant to Kuppam in Chittoor
Division £rom Adoni in Kurnool Division under Rule 37 gf

PA&T Manual as per proceedings dated 12-8-19@3 of R-1 i§
assailed in this 0A, Uhen the same was challenged in ﬁA.
1049/93 (Annexure-3) the same was disposed Bfsby order dated
30-8-1993 with the observation that PMG, Kurﬁool or an
authority u}ficiating for him shall consider the represent-
ation of the applicant against order of transfer shEair=&®
-isposed and till then the staﬁus—quu hag to be maintained,
Thereafter, PMG, Visakhapatnam, who ﬁ;ﬁén charge of PMG,
Kurnool, disposed the representation by order dated 16-10-93
by holding that there are no grounds to cancel the order of
transfer, Then this DA was filed,

3. The learned coumsel for the applicant Sri P, Rathﬁiah,
had neither pleaded vﬂggation of any statutory rule inw
issuing order of transfer nde) he attributed any malafides to
PMG, Visakhapatnam, who disposed his representation, it'is
only on éither or both of the above grounds the order of

transfer can be set aside, In the absence of either the

order dated 12-8-1993 transferring the applicant to Kuppam,
caﬁwgé set asidelryECQ\tlhuauw\r

e
4, But it is stated for the applicant that the transfer of
seven of the employees in the Kurnool unit are kept under

abeyance pending consideration of the overall situation

arisen because of the strike., So, in the circumstances, we

pvd / |

feel that it is just and proper to permit the applicant to



make representatinﬁ against order dated 12-8-1993
transferring him to Kuppam, to Chief Post Master-Genergl,
Hyderabad, and if such representation is going to be made
by 7-2-1994, the same hag to be disposed of ew Wweahs

5, The DA is ordered accordingly at the stage of admis-

sipn, No costs. \
L) ‘ . . o
'Member(Admﬁ.f S /U, Meeladri Rao)

Dated : January 1B, 94 441””/§%§;2§ZE¢%§/
J)

Dictated in the Open Court peputy Registrar(

. »

- To
1. The Postmaster General, Union of India,

“-_ APSR, Kurnmool=5.

o The Director of Postal Services,

‘{ék Kurnool Region, Kurnool=S.

3. The  Superintendent of Post Offices,
Karnool; Division, Kurnool=1.

4. The Sr.Superintendent of Post Offices,
Chittoor Division, Chittoor=l.

5, The Head Post Master, Adoni. A.0,301,

6.0ne COPéﬂbder.P.éathaiah, Advocate, CAT.Hyd.

4. One copy to Mr.N,v.Raghava Reddy, AQdl «CuSC«CAT Hy do
8. One copy to Library, CAT . Hyd.

9, One spare COpY. : \
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IN THE CE§TRAL ADMINISTRATIVE' TRIBUNAL

FYDPERABAD BEWCH 3 HYDEELEAD
. / )
THE HON'BLE MR,JUsSTICE V.NEELADRI RAQ ..
S . VICE-CHATEMAN
» ANTH ‘ -
LLE HON'BLE MR.AeB«GORTHT s MEMBER(A)
D
»

THE HON'BLE MR, »CHANDRASEKEAR' REDDY
- ALY e '/—.-'_" - : ‘
THE HON'®BLE MFE R4 RANGARAJAN SMEMBER(A)
- ' . )

A

" Dated: ‘gﬁ- ‘-1991‘\
ORBESRY JUDG MENT 2

MeA/RLL/C B NG

C.n.No, 1G53 lq})

T.A,.No, ( w.p, )

Admitted and Interim directions

» issued. -

Allow d{ '

———

' Disposed of with directions.

L&:m'ﬁsed.
Dismifsceg as -withdrawn,

Dismilsseqg for default,
‘Re j cted/Crderedq,
No order ag to costsz,
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